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Weigh.ts and Mea&Uree 

(Amendment) Bit! 
Shri Satlsh Chandra: As regards 

vigilance and malpractices, the State 
Governments are fully aware Of the 
problem. A strong enforcement 
organisation has been created, and I 
am quite sure that it will take care 
of the problem. Of course, there 
might be a little confusion in the 
beginning but the people will 
gradually become familiar with them, 
as they have become familiar with 
the coins. The real advantage, the 
real benefit of the changeover to the 
decimal coinage will be appreciated 
by the people at large when the 
entire process is complete and our 
weights and measures and the coins 
are all on metric and decimal system. 
During the transitional period, there 
may be some chances of malpractices, 
and the ignorant people may be 
deceived. But, by public co-opera-
tion, by the efforts of all of us, by 
suitable publicity that has been given, 
I think the chances for that will be 
reduced to the very minimum. They 
can be certainly reduced if all of us 
remain vigilant. 

I have nothing more to say. The 
conversion tables have been widely 
distributed and more would be dis-
tributed, as was done when the 
metric weights were introduced in 
certain selected areas. The Stste 
Governments, the district authorities 
and the publicity organisations of the 
State Governments are taking suit-
able steps to that end. 

As far as this Bill is concerned, it.1 
scope is very limited, i.e. the exten-
sion of the Act to the State of Jammu 
and Kashmir, and I commend it for 
the acceptance of the House. 

Mr. Chairman: Motion moved: 

"That the Bill to amend the 
Standards of Weights and 
Measures Act, 1956, be taken into 
consideration.'' 

The motion was adopted. 

Mr. Chairman: We shall now take 
it up clause by clause. As there are 
no amendments, I will put all the 
clauses to the vote of the House. The 
question is: 

"That clauses 2, 3, 1, the Enact-
ing Formula and the Long Title 
stand part of the Bill." 

Th.e motion was adopted. 

Clauses 2, 3, 1, the Enacting Formula 
and the Long Title were added to the 

Bm. 
Shri Satlsh Chandra: I move: 

''That the Bill be passed". 

Mr. Chairman: The question is: 

"That the Bill be passed". 

The motion was adopted. 

14.07 hrs. 

INDIAN TRADE UNIONS (AMEND-
MENT) BILL 

Mr. Chairman: The House will now 
take up consideration of the Bill 
further to amend the Indian Trade 
Unions Act, 1926. 

The Deputy Minister of Labour 
(Shri Abid Ali): I beg to move•: 

"That the Bill further to amend 
the Indian Trade Unions Act, 
1926, be taken into consideration." 

The Bill is short and non-contro-
versial in nature. Of course, the 
important provisions will be much 
helpful for developing trade wiion 
movement in the cowitry on a 
healthy, sowid and self-supporting 
basis. The provisions which are con-
tained in the Amending Bill were 
discussed in the Tripartite Conference 
more than once I think, and the 
amending Bill is brought forward on 

•Moved with the recommendation of the President. 
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the basis of the discussion and deci-
aions which were taken there. 

One of the suggestions is to fix the 
minimum subscription to be paid by 
any person desiring to become a 
member of the union. At present, in 
some States there is no uniformity in 
the provisions of their enactments for 
payment of mlI1imum fee. In the 
areas where these Acts are not in 
force, the minimum subscription in 
some places is even to the extent of 
four annas a year. We want uni-
formity. We also want to ensure that 
the trade union organisations have 
enough of funds collected in the 
shape of trade union membership 
from their own members so that they 
need not depend on outside help. The 
absence of this provision was a weak 
spot in the trade union law of this 
country and this is intended to 
remove that. 

Another amendment empowers the 
Registrar or his nominee to inspect 
the trade union records. 

At present a large number of dis-
putes are created on account of not 
maintaining account books, minute 
books and other required documents, 
papers and records. Also, mushroom 
trade union organisations are formed 
for the exploitation of the workers. 
The intention is to check this and 
help the unions to work on proper 
lines and to safeguard the interest of 
its members. It is not intended to 
interfere in the working of the trade 
union movement. Only in case of 
doubt wherever it arises or when a 
complaint is made by members with 
regard to these the Registrar will call 
for inspection of the required papers. 

The next amendment is regarding 
applicants for registration ceasing to 
remain qualified to apply for regis-
tration. This has been the difficulty 
for a long time in some places that 
after the required number of persons 
had submitted an application some 
undesirable influence was brought on 
them so that either they withdrew 
their application-there are one or 
two such cases-or they were sent 

(Amendment) Bi!! 
away from employment. The objec-
tion taken was that those persons 
were not in the employment of the 
particular employer and therefore the 
registration of the union was not 
possibJ;e. So we are removing tha 
difficulty on the basis of the amend-
ment which has been provided for in 
the Bill. 

Delays take place because accord-
ing to the present Act all the powers 
are vested in the Registrar only. The 
Deputy Registrars or the Additional 
Registrars have no status so far as 
the law is concerned. The intention 
is to give them the power also. 
Another difficulty was that the Regis-
trar's headquarters are situated at 
the headquarters of the State and 
unions existing in the interior or at 
the District headquarters have to· 
come to the headquarters of the 
Registrar with regard to the various 
provisions of the Indian Trade Union 
Act. The intention is that these 
powers should be decentralised and 
the State Governments should be 
authorised to empower Deputy Regis-
trars or Additional Registrars for this 
purpose so that trade unions in the 
interior also will be able to get their 
work done locally. 

These are the main provisions of 
the amending Bill. It is not necessary 
for me to take more time of the 
House. 

Mr. Chairman: Motion moved: 

"That the Bill further to amend· 
the Indian Trade Un.ions Act, 
1926, be taken into consideration." 

There is a Government amendment. 

Shrl Abid All: I will move it at. 
the proper time. 

Shrl S. M. Banerjee (Kanpur): I 
have given notice of some amend-
ments but unfortunately I could not 
submit them in time. 

Mr. Chairman: That is all right. 
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Shti S. M. Banerjee: Mr. Chairman, 
Sir, before discussing the various pro-
visions of the Bill and the amend-
ments of which I have given notice, 
I must express my surprise as to 
why a comprehensive Bill could not 
be brought forward. This is not my 
opinion alone. I would quote from a 
newspeper, The T:mes of India dated 
the 29th August, 1960, in which ID 

·editorial has appeared on this parti-
cular subject. I read certain passages 
from it for the information of the 
House. Writing under the heading 
'Trade Union Bill' it says: 

"It is becoming a habit with 
the Government to introduce one 
or two stray amendments to an 
existing Act and, when pressed 
with a list of more urgent 
changes, to say that it wm soon 
introduce a comprehensive Bill. 
. It was so with the recent Taxa-
tion Laws Amendments Bill." 

Then, discussing the amendments 
;as such it says: 

"One of these prescribes a 
minimum membership subscrip-
tion of 24 naye paise per month, 
which is a salutar.r provisioo." 

As you know, this particular matter 
was discussed with the representa-
tives of all the Central Trade Union 

·Congresses at the Labour Conference. 
They almost unanimously agreed that 
this should be 25 naye paise. I am 
fully convinced that no trade union 
in the country can possibly prosper 
unless it has proper funds. Our 
trade unions in the country depend 
more on their strength than on the 
financial strength. So this is a 
salutary feature. There is no doubt 
about it. But a comprehensive Bill 
should have been brought forward 
which should have embodied the 
·question of recognition. In this 
.editorial it has been mentioned like 
this: 

"But surely there are other 
more urgent problems concerning 
the trade unions. Most of them 
have low membership, are irregu-
lar in holding annual meetings 

and fail to file statutory returns 
in time. They are further weaken-
ed by inter-union rivalries. Strong 
and healthy trade unions are one 
of the mainstays of democracy 
and the weakness of the unions 
has been one of the ·principal 
causes of the prevailing industrial 
disharmony in this country." 

I would have welcomed this Bill 
wholeheartedly had it brought this 
amendment also. 

Shri Abid Ali: I am sorry I did not 
hear the hon. Member. Had it 
brought what? 

Shri S. M. Banerjee: Had it brought 
the question of recognition also. I 
want a comprehensive Bill. 

Shri Abid Ali: We have no inten-
tion of bringing another comprehensive 
Bill at present. There is no item . 

Shri S. M. Banerjee: Though such 
small amendments may be of a salu-
tary nature, why can Government 
not bring forward a comprehensive 
Bill? 

Shri Abid Ali: We have not got any 
such proposal. 

Shrl S. M. Banerjee: They should 
bring forward a comprehensive Bil1 
which should cover all the aspects 
of the present Act of 1926. 

Speaking on the various provisions 
of the Bill, I shall refer to my amend-
ments. My first amendment is about 
the Additional Registrars. Here it is 
said that-

"The appropriate Government 
may appoint as many Additional 
and Deputy Registrars of Trade 
Unions as it thinks fit for the pur-
pose of exercising and discharging, 
under the superintendence and 
direction of the Registrar," etc. 

I could not distinguish between th• 
Deputy Registrar and the Additional 
Registrar of Trade Unions. When 
you talk of the Additional Registrar 
it reminds me of the Additional Sec-
r-etary recently created in the Govern-
ment of India. The Additional Secre-
tary is neither a Joint Secretary nor a 
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Secretary. He is something more than 
the Joint Secretary and something 
1ess than the Secretary. I do not 
know what this Additional Registrar 
is. There should be Deputy Registrars 
of Trade Unions who should have 
full power. They should be given all 
the powers of the Registrar of Trade 
Unions so that they may inspect pro-
perly and may function properly. I 
am opposed to having this Additional 
Registrar. I feel that this provision 
should be omitted. 

Again, my second amendment is .... 

The Deputy Minister of Labour and 
Employment and Planning (Sbrl 
L. N. Mishra): What do you lose by 
this change? 

Shrl S. M. Banerjee: I do not lose 
anything. If it is a question of 
giving some employment to some 
people, it is a different thing. If by 
having this Additional Registrar you 
can solve the unemployment problem 
of the middle class, I am all for it. 
But I do not find any reason why 
there should be Additional Registrars 
as well as Deputy Registrars. When 
you cannot provide Deputy Regis-
trars everywhere what is the use of 
having Additional Registrars? That 
is my submission. You have to con-
sider this matter. 

Another important amendment I 
have given notice of is about mem-
bership fee. Here it is said that-

"the payment of a subscription 
by members of the Trade Union 
which shall be not less than 
twenty-five naye paise per month 
per member." 

I suggest that ar.ter the words 
"twenty-five naye paise" the words 
uor rupees three per annum." 
be added. The intention is that 
suppose we want to collect Rs. 3 at 
a time as the year's subscription. 
Now it may be that some Inspector 
or the Registrar of Trade Unions Qr 
his Deputy or the Additional Regis-
rar, as the case may be, may raise 
an objection. So it should be clearly 
952 (Ai) L.S.-6. 

(Amendment) BUI 
mentioned here that Rs. 3 per annum 
may be paid. We do collect annual 
subscription. In our own union we 
do not collect it from mc>nth to month 
We give the member a chance to give 
Rs. 1-8-0, which is the subscription 
at present, in a lumpsum and we 
collect it from his salary. 

Then by another amendment I want 
that it should be provided that this 
shall not apply in the case of mem-
bers of unions of agricultural workers 
and those employed In seasonal fac-
tories. My submission is only this. 
25 nP per month is a very good 
suggestion. It has been accepted by 
almost all the central trade union or-
ganisations, but how will it be possi-
ble to collect this subscription of 25 
naye paise per month or Rs. 3 per year 
from trade unions of agricultural 
workers who have not been favoured 
with even a minimum wage of Re. 1? 
So, it should be made clear that this 
will not be applicable to them. The 
same thing should apply to seasonal 
factories. If employees in such fac-
tories get work only for four or five 
months and are then laid off, what will 
happen to their unions? We want 
the unions to grow strong, but at the 
same time we also want t" safeguard 
the interests of the members. Such 
unions will not be able to collect the 
subscription. The result will be that 
there will always be unpaid member-
ship which will be a flaw when 
accounts are submitted to the Regis-
trar. So, my amendment in this res-
pect should be accepted. 

My last amendment seeks to omit 
the words "and other documents" in 
line 37, page 2 of the Bil1, as these 
words have not been defined any-
where. It is said that this was agreed 
to by the Central trade union organisa-
tions, but they actually agreed only to 
the word "etcetera". The Statement 
of Objects and Reasons states: 

"That the Registrar of Trade 
Unions should have power to ins-
pect the account books, member-
ship registers, etc ...... " 
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[Shri S. M. Banerjee] 
This 'etcetera", it was agreed, would 
mean only the minutes book. So, this 
should be made clear, and "minutes 
book" may be put in instead of the 
words "and other documents". 

Af cer all, there should be no sec-
recy in the functioning of the trade 
unions, but taking advantage of this, 
certain employers who do not want 
trade unions to function may call for 
even the names of the members of 
the trade union, their addresse5 etc., 
through the Registrar, in order to 
victimise them. I do not want to 
impute motives to any one, but em-
ployers might try to get through 
this source information that the unions 
do not want to give them. It will 
be difficult for any union to function 
if these undefined powers are given 
to the Registrar. 

Fixation of this subscription is a 
good thing, bll!t how to collect it? 
The difficulty is that no union, recog-
nised or unrecognised, is allowed to 
collect it at the pay table. In some 
establishments in the public sector, 
some concession was given to certain 
trade unions, but later on that was 
withdrawn. So, I want a provision to 
be included that unions can collect 
the subscription, monthly or yearly, 
at the pay table. Otherwise, it will 
be difficult for the unions to collect 
this. Supposing there are 2,000 
workers in a factory and there is no 
industrial estate; 1,000 of them live 
seven miles away from the place of 
work. What about collection? So, a 
provision may be made in the Bill 
itself, or this may be discussed fur-
ther at the 18th Labour Conference 
with the representatives of central 
trade unions and some decision arriv-
ed at. 

The hon. Deputy Minister has said 
that the Bil1 has been introduced to 
see that the unions function properly 
and effectively and grow stronger. If 
my amendments, which are non-con-
troversial, are accepted, they will grow 

stronger. After all, the cause is com-
mon, to help the workers. ' 
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;i;) ~ tX ~ ~ ~ ;;it ~ 
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~~~~X'fml5~, 
00 Xo ~I \?if ij; ~ ~ if!" 
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Shrlmatl Parvathi Krishnan (Coim-
batore): This is irrelevant. 

""~ ~ <00 : ~ITT miiG 
if;~if~,lfl''l:fl"'l"i!:~ift1 i%"iT 
~ 'Ii"~ S{ iITTf ~ ~. ;r it· ~ 
'II': ~ f.m If\"( O!TlfT ~ I ITT !J'f 
t(X15-!(c; if "IT~ err !" ~ 
'liT ~ ~ ttXc;-Xt if to \'!'Al' If>'!"~ 

+>tTI: ~ tn"-x'" if ~ rn « 
"IT~ x~ ~"~~f.r'fi'.rt 
¥ft,~~ ttXc;-Xt if;~!!. "I'm 
I) ~ ~ ~ I 00 ~ ftpRf ;ft~ 
;;rT ~ ~. ~ ;riff ;;rT ~ ~ I 

Shri S. M. Banerjee: Is it relevant? 

Mr. Chairman: The hon. Member 
has taken more than 15 minutes. I 
take it he has concluded. 

Shri Ou (Zalawad): I welcome the 
Bill so far it goes. 
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8hrimati Parvat.hi K.rlslmaa: Does 
he want it w go further? 

Shri Oza: Yes, in a way. 

This is a ·step forward in developing 
our trade union movement on hea1thy 
and sound lines. The amendments re-
late to many provisions of the origi-
nal A.ct; some of them relate to ad-
ministrative facilities while some 
others, as my hon. friend pointed out 
just now, to subscriptions. 

We know that it is unfortunate 
that in this country our trade unions 
have not yet achieved maturity. 
Because the trade union movement 
has not yet achieved maturity, we 
have got so much industrial unrest 
which could have been avoided if our 
trade union movement had developed 
on proper lines. The provision for 
keeping 25 nP per month as minimum 
compulsory subscription will, to a 
certain extent, develop trade unions 
on healthy lines. I am against the 
proposed amendment of Shri S. M. 
Banerjee that the subscription should 
be co1lected annually. I am against 
it for more than one reason. Col-
lection of subscription monthly will 
give an opportunity to the members 
to take lively day to day interest in 
trade union activities. Also, since 
the trade unions will '1ave to collect 
subscriptions every month, they will 
be very active and alive to the re-
quirements of the members. U they 
have to contact eaca other only once 
in twelve months, I think their in-
terest will not be so much active as it 
ought to be. 

We know today-it is very unfor-
tunate---that members, the employees, 
take interest in the activities of the 
trade union only when they have 
some demands to be put before the 
employers or they have to resort to 
strike. Otherwise, their interest in 
trade union activities is lukewarm. 
Trade union activity does not mean 
that only some demands are to be 
put forward or vindicated. No. We 
know the obJectives of healthy trade 
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unionism. We have to create a per-
sonality amongst the employees Oil 
healthy lines; we must make them 
very good citizens. There are so 
many other social problems also to 
be attended to. So unless the subs-
cription is collected monthly, it will 
not be possible for the trade unions 
to take day to day interest in the 
activities of the members on the one 
side, and for the members to take 
interest in the trade unions, on the 
other. 

Shri S. M. Banerjee: On a point 
of clarification. Suppose I am a 
member of a union and I want to pay 
my subscription annually instead of 
monthly. Does the hon. Member 
object to that? 

Shri Oza: Yes, for this reason, as 
I have been saying, in that case then• 
will be no contact with the trade 
union office regularly so far as the 
member is concerned. If it is paid 
monthly, the member wiJJ be able to 
take interest in the trade union acti-
vities; the trade unions also wi'll be 
interested in seeing to the other side. 
So many questions and problems arise. 
If the subscription is to be paid once 
in a year, it is not a happy thing. 
So the payment of subscription mon-
thly will induce the development of. 
the trade union movement on healthy 
Jines. I think on further considera-
tion and second thought, the hon. 
Member will agree with me. I am 
sure he will. 

As regards deducting subscription 
from the pay rolls, so long as the 
principle of recognition is not in-
corporated in this Bi11--and we have 
no legal provisions for it-I think it 
will not be proper to do so. Again, 
my hon. friend will argue that the 
management is helping a particular 
union as against the others. I am 
sure he will come forward and say 
that subscription is forcibly collected 
11.t the table for a particular union. 
So so long as that provision is not 
in~orporated in the legis1ation, de-
"uction of subscription from the pay 
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roll would not be a healthy thing. 
Let it be voluntary. The voluntari-
:uess will be taken away if at this 
stage subscription is collected on the 
table. Let the employee himself, of 
his own accord, choose the union to 
which he wants to go and pay the sub-
scription. 

Sbri S. M. Banerjee: I was referring 
only to the public sector. 

Sbri Oza: Why distinguish between 
the public and private sector? The 
same charge will be levelled against 
the public sector also. The charge 
will be levelled that the management 
is boosting up a particular union by 
collecting fees arbitrarily through the 
clerks, through the cashiers. To avoid 
such a charge and also to maintain 
voluntariness, what I suggest is neces-
sary. 

Shri S. M. Banerjee: Government is 
a model employer. So we cannot 
level that charge against it. 

Shri Oza: He has levelled the 
charge against the ideal employer. 
We have seen it in season and out 
of season. He always changes his 
mind whenever it suits him. He says 
that Government is an ideal employer. 
Yet he has been going on strike 
against the ideal employer. He gave 
the orders. 

Shrl Rajendra Singh (Chapra): He 
wants that Government should be 
an ideal employer. 

Shrl Oza: Let him say so. He has 
said that it is an ideal employer. On 
the whole, I welcome this measure. 
I oppose the amendments sponsored 
by my hon. friend. I congratulate 
the Ministry on this Bill, though it is 
a piecemeal legislation, for whatever 
it is worth. It goes a step forward 
in inducing the healthy development 
of trade union activity in this coun-
try. 

Shri Rajendra Singh: The Bill re-
mains inadequate in so far as the 
needs of the trade union movement to 
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become healthier and stronger are 
concerned. I am in agreement with 
my hon. friend and colleague there ..• 

An Hon. Member: Which side? 

Shri Rajendra Singh: On the other 
side. Also on this side. Sometimes 
we agree. 

I am in agreement with my hon. 
friend that the provisions regarding 
the trade union movement are not 
adequate and in consonance with the 
speedy development of industrialisa-
tion in this country. We are trying to 
accelerate the speed af industriali-
sation in this country with the result 
that industries, right from heavy and 
basic industries to small industries, 
are coming up. Naturally, it de-
mands of us that side by side with 
the growth of industries, there should 
be adequate growth of healthy trade 
union movement in this country also. 
Therefore, it was imperative that the 
Ministry of Labour should have coone 
forward with a comprehensive Bill 
which would go, if not the whole way, 
at least an appreciable length, in 
meeting the needs of the situation. So 
far it has not done so; I deplore it. 
However, I hope that Government 
would see light, would see wisdom 
and in the not distant future come 
out with a more comprehensive Bill. 
Be that as it may, so far as this 
bill goes, I would just support what 
my other colleagues have said-I wel-
come it. 

Some controversies have emerged 
even in this meagre i:.nd slender Bill. 
It is said that henceforth the Regis-
trar and the Deputy Registrar shall be 
given power to probe alse> into the 
records other than the accounts and 
the membership registers. On this 
side the plea is that the trade union 
movement should have some auto-
nomy, should have certain self-regu-
latory powers and certain powers of 
its own to keep the house in order, 
and Gover_nmen: should not interfere 
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[Shri Rajendra Singh) 
in that. On the other side, the argu-
ment is that there are some mush-
room growths of trade unions and 
certain undesirable manipulations and 
falsifications are indulged in. So, 
Government should be given enough 
powers to probe into the bona tides. 
If unions are honest and truthful and 
healthy they have nothing to fear 
about. 

I feel it is not a simple controversy 
at least from the partisan viewpoint. 
There is weight on both sides and the 
weight lies in the fact that we are 
one-rather we are agreed-in words 
that the trade union movement in this 
country should be healthy and honest. 

Shri Abid Ali: Government is not 
taking power. 

Shri Rajendra Singh: But you are 
givilng this power to the Registrar 
and the Deputy Registrar. 

Shri Abid Ali: The trade union 
representatives a1so want it. 

Shri Rajendra Singh: It is there in 
the Bill; you have developed it in 
your speech. It is quite irrelevant. 
There is no point in just raising a 
controversy. I hope you agree. 

If there is one factor which has 
precluded the healthy development of 
the trade union movement in this 
country, I dare say, it is the projec-
tion of the government trade unions 
in this country which goes by the 
name of iNTUC. (Interruptions.) 
As in the western countries, there are 
those company unions, those condem-
ned unions which have stood by the 
capitalist interest, so, here in this 
country, we have the INTUC. It is 
nothing else than the projection of 
the Treasury Benches. 

Even when all the eminent econo-
mists of this country agTeed that 
there has been an erosion of 20 per 
cent. in the real income of the work-
ing classes and we demanded from 
the Government rather we requested 
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the Government to come down and 
meet the crying needs of the working 
classes, Government came with the 
firmness of power and sword. What 
was the policy of the INTUC in that 
cqnnection? It not only extended 
moral support to Government but, at 
the same time, it acted as an agent 
provocateur of the Government. 

An Hon. Member: Blacklegs, 

Shri Rajendra Singh: Yes, blacklega 
or whatever you call them. This orga-
nisation could never be condemned 
enough. 

So far as the HMS is concerned, I 
would like to submit that we have no 
objection to a probe into all matters 
going in to the trade union organisa-
tion. The whole difficulty is that 
the INTUC which projects artificial 
rivalry into the trade union move-
ment will take advantage of the ad-
ministrative powers and will try to 
blackmail. That is the fear. (Inter-
ruption). If Government can give an 
assurance lihat there would be no 
such blackmailing, I am sure-and I 
dare say confidently-that from the 
HMS side there cannot be any ob-
jection. Rather we would welcome 
it. 

Again, there is the question of fees. 
I agree with my colleague there, that 
the fees prescribed are very very low. 
He has talked tall about his organi-
sation and the funds of his organisa-
tion. But you may be aware also of 
the fact that the INTUC which is 
boasting of such a large fund because 
of the goodwill of the working classes 
takes money from international orga-
nisations like the ICFTU. I have in-
formation that the INTUC leaders, 
one and all of them, accept money 
from the ICTUF, and with this support 
they are enabled to keep, somehow 
or other, a facade of trade union 
activity. 

Shri Oza: I may correct him. It is 
ICP"l'U ...... 
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Shri Bajendra Singh: I said ICFTlJ. 
lJ' you have not heard it, it is not my 
fault. 

Shri Oza: It is false; it is totally 
wro!li. 

Shri Rajendra Singh: It is there on 
record. Nobody can deny that. 

Shri Oza: Nothing. (Interruptions). 

Shri Rajendra Singh: All right; you 
come out. I will show you the 
records. 

Shrimati Parvathi Krishnan: The 
shoe apparently pinches. 

Shri Abld Ali: Why not inside; why 
outside? (Interruptions). 

Mr. Chairman: The hon. Minister 
may proceed. 

Shri Rajendra Sinirh: I am not deli-
berately indulging in controversy; but 
on such a Bill passions are bound to be 
roused because we have to face them 
in the field and not only here. Natu-
rally, as my hon. friend, Shri Ram-
singh Bhai Varma, has tried to dig out 
something which is not relevant here, 
it has provoked me to say something 
which may not be very relevant, 
though it is relevant between 011r-

selves. (Interruptions). 

15 hrs. 

The most important thing is the 
recognition. Registration is not so 
important as recognition, the continu-
ance of recognition and the withdrawHl 
of recognition. My experience is this. 
We had been functioning in two sugar 
mills in Bihar; and we had been in full 
control of those trade unions, ever 
since any beginning was made. One 
fine night, one man forms another 
u:nion which does not have even a few 
members but the employer gives that 
union recognition and withdraws our 
recognition. Genuine bona fide trade 
:inion which enjoys the confiden0e of 
the majority should be given recogni-
tion without any inhibition or parti-

(Amendment) Bill 
sanship. In practice, however, the 
lNTUC union formed by such a perscn 
which represents nobody other than 
himself is given recognition overnight. 
How does the employer dare do it? 
He does it because he knows that no 
matter how much the Government 
brags about socialism it is ultimately 
of the capitalists and it would go ~ 
their aid, whenever looked for. That 
is our experience. lJ' we want healthy 
growth of trade union movement which 
is not based on partisanship but on 
merits and fair play, there must be a 
Bill which reglates the recognition, 
continuance of recognition 0r its with-
drawal on a uniform scale throughout 
this country. 

.My hon. friend, Shri Oza, says that 
there should not be table collection. 

Shrimati Parvathi Krisllnan: He is 
not there. 

Shri Rajendra Singh: He may not be 
there but what he has said has to be 
taken into account. You may ignore 
him; I cannot. Those workers who 
have the willingness to give subscrip-
tion to particular trade union would 
do it even in the office. Wherevc!" 
there may not be compulsory subscrip-
tion for the trade union membership,~ 
nonetheless, certain provisions, cer-
tain atmosphere is there so that Lile> 
labour movement gets enough fund not 
mly to conduct its internal affairs but 
to fulfil the greatest vision of the trade 
union movement which is just not 
merely a movement for increasing tile 
wages and decreasing the hours of 
works but in fact a social movement 
far creating a moral society, a moral 
man and a moral instinct pervading' 
the whole society. Therefore, in all 
humility, through you I would like to 
submit that some mechanism has to be 
brought about whereby the working 
class has to be initiated healthily in 
the trade union movement. 

Shri Abid All: Can I ask for a clari-
fication? There is a code for the pur-
pose of recognition of unions. I want 
to know whether the unions about 
which he has made complaints just 
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[Shri Abid Ali] 
now did apply for recognition under 
the code. What was the result? 

Shri Rajendra Sin.sh: It was brought 
before the implementation committee 
and that is under the thumb of the 
Labour Minister. What can ttult com-
mittee do? .... (Interruptions.) I am 
not talking of the Labour Minister 
here but of the Labour Minister in 
Bihar. After the formation of that 
union he himself went there to inau-
gurat~ it and asked them to give re-
cognition to that union. The imple-
mentatLn committee was helpless. It 
is on the record. You know it much 
better than I but you are not simply 
coming forward here before the public. 

Shrimati Parvathi Krishnan: Mr. 
Chairman, I welcome the Bill which 
the Minister has brought forward with 
all the reservations that may be there. 
The welcome feature is that we find 
the Government is gradually follow-
ing -the practice of putting into effect 
and implementing decisions that were 
unanimously taken in the various tri-
partite conferences. These decision• 
are stated in the Statement of Objects 
and Reasons. The Bill is being brought 
forward to give effect to the recom-
mendations of the 16th and 17th Con-
ferences. Earlier in this session, 1·;e 
had a Bill amending the Plantation 
Labour Act which also reflected lhe 
earlier discussions and recommenda-
tions of the industrial committee on 
plantations. This is an encouraging 
feature and I hope rather than going 
back on this new trend, the Ministry 
will think in terms in future of taking 
more and more action on such deci-
sions and recommendi>tions that are 
ta.ken in consultation with labour. 
While this is being done, I agree with 
the hon. Members who have spoken 
on this point that as far as the trade 
union movement is concerned, there is 
a fundamental issue about the recog-
nition of trade unions. This issue has 
been discussed in many conferences 
and has been put forward by many 
trade unions and the other central 
organisation.i. The AITUC has parti-
cularly emphasised again and again 

that unless and until the principle of 
recognition of trade unions based on a 
secret ballot is accepted, the trade 
union movement is not going to get 
out of the difficulties which it is faced 
with today. Much as the Government 
may try to convince us and much !IS 
the hon. Minister may do in the 
various tours he performs throughout 
the country for reasons best known to 
himself and the organisation to which 
he is the godfather, whatever -:nay 
happen, unless and until this issue of 
recognition of trade union by means of 
a secret ballot is undertaken, there is 
always going to be difficulty that is 
there today and the various forces that 
are rampant in the trade union move-
ment and also those who are anti-
labour in their general practice and 
general philosophy will have a free 
run in certain areas. It is in this back-
ground that I view this measure also, 
with these reservations. 

Coming to the Bill itself, agree 
with the hon. Member Shri Banerjee 
and the amendments that he has put 
forward. Why is that an additional 
registrar and a deputy registrar should 
be there, unless the Government in-
tends that the additional registrar 1• 
to have powers similar to those af :he 
registrar over a limited region in order 
to facilitate the routine work that is 
to be taken with regard to the powers 
that have been given under this Bill 
and the new points that are being in-
troduced? There is some meaning '" 
this. Otherwise in my opinion, the 
deputy registrar' is more than enough 
and it is not necessary to have an 
additional registrar as well. 

It is necessary, with regard to ~ub­
scription, that the question of the agri-
cultural workers' unions and those of 
the seasonal factories should be taken 
into consideration end examined. The 
Minister knows; time and again the 
point has been put before him. He 
knows how difficult it is for these 
unions to work on a par, with more 
organised unions having more finances 
as far as !heir subscriptions and ~h~ 
financial obligations of the members 
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are concerned. Therefore, it is neces-
sary that a protection should be given 
to them and such unions should not be 
penalised for the simple reason that a 
particular fee has not been collected 
by them which may not be possible, 
and there, as far as those unions are 
concerned, it should be whatever is 
laid down in the constitution of the 
union as the prescribed fee by that 
union to be collected from the various 
members. 

Then, with regard to clause 9 in this 
amending Bill where it is laid down 
as to what is to be inspected by 1.he 
Registrar, as far as I remember in the 
decision taken at the tripartite confer-
ence this phrase "other documents" 
does not exist. On the other hand, it 
is the minutes books that are listed 
there after the accounts books, regis-
ters and so on. 

15.11 hrs. 

[SHRIMATr RENU CHAKRAVARTTY in the 
Chair] 

This phrase "other documents", to 
my mind, is a phrase that is very 
dangerous, because there you are 
giving into the hands of the Deputy 
Registrar the rights of inspecting any 
paper that he may think fit and, there-
fore, you are there leaving a loophole 
for harassment of unions for possibi-
lity on the part of the d~partrnent to 
interfere in the internal working of 
the union. It is one thing to say that 
the registers of the unions should be 
inspected to see that their accounts are 
properly kept so that monies are not 
mishandled. The minutes should be 
inspected so that a check is there that 
the union is functioning properly as a 
trade union in the routine manner 
with the meetings being held regularly 
with decisions being taken and those 
decisions being taken in a democratic 
manner as prescribed in the constitu-
tion. But if you have this phrase 
"other documents", we have our fear 
whether this does not mean that you 
are giving very wide powers to the 
Deputy Registrar to interfere into the 
internal working of. the union. It i5 not 
lhat we say that the unions should not 
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have this checking up done as regards 
their functioning as trade unions with-
in the !imitations that were decided 
upon at the tripartite conference. 
Therefore, why in the Statement of 
Objects and Reasons ''minutes books" 
should appear as "etc." and why in the 
Bill itself the same ''minutes books" 
should be changed into "other docu-
ments" is something beyond my com-
prehension. That is why I would 
appeal to the hon. Minister that t.hos'! 
words should be changed and specifi-
cally it should be stated what other 
documents should be produced when 
the Registrar calls for them. I would 
not object if it says here "and other 
documents pertaining to the earlier 
ones"-that is relevant documents per-
taining to accounts books, registers snd 
minutes that may be concerned with 
the records on decisions that may have 
been taken in the union. Therefore; 
this, to my mind, is a very necessary 
amendment that should be accepted 
by the hon. Deputy Minister. 

Next, there is no clear procedure 
that is indicated in this particular 
clause, the procedure whereby the 
Deputy Registrar will be calling upon 
the unions to produce their books; 
that is to say, Madam, Where the pro-
cedure will be that the union is called 
upon to produce those books on a 
particular date what is the time that 
will be given. We know that in many 
of the rural areas where people are 
faced with difficulties, where the full-
time working personnel that are there 
in the trade union may be few, some-
times it may be that the Deputy Regis-
trar calls upon those people to pro-
duce the books at a particular time and 
that may be at a time when it may .~ot 
be suitable. So what will be the pro-
cedure whereby you can ensure that 
the Deputy Registrar will take all 
those difficulties into consideration 
and will also see to it that the union 
office-bearers are given an opportu-
nity, if necessary, to choose their time 
when they should go. If that clarifica-
tion would be given to us either when 
the hon. Deputy Minister replies to the 
debate or, better still, if it could be 
done through the rules of procedure 
that are laid down, 1hat certainly wm 
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[Shrimati Parvathi Krishnan] 
be helpful and will prevent any harass-
ment, on the one hand, <1r any slip up 
OR either side, on the other hand, or 
misunderstanding arising. 

Now, Madam, in conclusion, I would 
like to stress once again that while 
this principle that seems to be operat-
ing today, the principle of as far as 
posstble coming forward with these 
legislations after having consulted the 
trade unions and after having had a 
full discussion with them, this orin-
ciple is a welcome one, and we hope 
that it will be extended further and 
further when such legislations are 
being brought. But, first and fore-
most, I would appeal once again that 
this question of the recognition of 
trade unions should be taken up very 
urgently and there should not be any 
room for this question of recognition 
being delayed or room for those ele-
ments who are working against it to 
go on as they are doing. 

One of the points that I would like 
to refer is that Shri Oza while he was 
speaking waxed eloquent how it was 
very necessary that unions should col-
lect their subscriptions every month 
because, according to him, it is through 
collection of subscriptions every month 
that the union officials and office-bear-
ers can keep in touch with the mem-
bers and with the membership of the 
union. This, to my mind, is a very 
!rtarnge argument. If it is only for the 
sake of collecting subscriptions that 
the union office-bearers and officials are 
going to move round, then I do not 
think there is very much of trade 
unionism that they are doing and all 
that they are doing is to go round and 
collect money forgetting other work. 
Today, in our developing economy the 
responsibility of trade unions reach 
far beyond just collecting subscrip-
tions. We find that our trade unions 
have developed and we find that the 
·membership is stable. It is because 
the trade unions have gone beyond 
the step only of collecting subscrip-
tions. The trade union leadership has 
undertaken also the education of the 
working classes in the sense of having 

their classes with regard to trade union 
legislation. There is a varied field of ac-
tivity for the trade unions to do 
amonst the working classes. There-
fore, this argument that the member-
ship should be regulated by collecting 
fees once a month in order to ensure 
the leadership keeps in touch with the 
woking classes betrays a complete 
bankruptcy on the part o~ those who• 
work on that type of trade unions 
which can only keep in touch with the 
working class through the process of 
collecting subscriptions. 

Therefore, I would appeal to the 
hon. Deputy Minister that he should 
accept the amendment moved by Shri 
Banerjee which seeks to include the 
annual membership. That has been 
adopted already by quite a few trade 
unions in the country. It has enabled 
them to remain financially stable and, 
at the same time, to take the trade 
union activity into more healthier 
spheres than just confining themselves 
to the financial aspect of it. 

""~pr '!<a' (~): im-
~.ii'~ f.r.r 'fil, ;;ft~ 
¥~tt'fe"'1°mrnifi'~ 
~~l"f'ln'~,~i!i<fil~I m 
flt; ~elk q'f$ ~ ~ ~ 

if~l"f'ln'~,Wtt'fe"'1°W~m 
~;;ir ~~flt;~~ ~r 
~ ~~ ~ ~ -O<t>'i~~I"'* 
;ti' vff ~ :a;r ;ti' mi.IT i\' ~ tt'fC lfi't 
rn~;;ir~~I 

15:19 hrs. 
[SHRI J'AGANATHA R.Ao in the Chair 1 
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irwmitm~mamr~ifi' 
~~~~I~~~ 
~~~flt;~~.~ 
~f'Rl'~~~~I 
~~~f.t;irr;;ir~~f.t;~~ 
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if;~~lt>Tlf~~~~' 
mar~mt~-~~m~~ 
~iflt>Tlfrnt \i"if~~~­
·<ilfurn ~-flt; ~ ~fr if ~ ~ 
~ ~ ~ lt>T1f ir~ ~mm t 
m ~ i:rrir.1t m ~if ~ ~ 
~qf.t if "f>T9'>T ~ "'11" ~ ~ I 
;m fuQ'. ~m m ~ ~ '611m iFn" , 
~~~~~f.t;"fitit~ 
i!T lfT f5tif <f~ ~ ~~~ 
~~);if~.~ if1"{ if il ~~ 
~~~~~~~~' 
-~ ~qTf;;ffit ~~~ f,;. 
~~~~~I 'W'T<:~~ 
'li"lf ~ <:of ~ al ;;it ~ iFn" 
~ fu>'!Of ~ ~ ~ ~ ~ \ffl 
~ m I 'ITT"I" ~ mt ~ flt; ifgi:f 
"r~~'fi<:Rlf~~'3'q'~ 
ifm~~r~~~rt 
lITT:~~~<i<::r ~t:1 
;m ~ il ~ ~ f'F ~ 1fft 
;;ft ~ ~ ~ ~ irR ;iflT I 

~~rn<R~mm~~~ 
~ <l'T"IT 'f@ ~ I 111"'1': f~T ~ 
<R ~ f6Cer ~R ~ i:tmriffi -u.r-

-~ ~ .,.~~.al~ rffelfT ifil ~ 
~ ~t frit <f~ ~ <R ~~ 
~lITTWtr~~~qm~~ I 
il mm 'Ri:fT ~ flt;" ~ lf'Jrr ~ 
W ~.,- ifil irR <'i'lJ" I 

~~;mf....-if;~~~ 

~.if~~f.t;-~¢<'1'l';~~ 
Off w ~ mf.t;" ;;it ifl1rn ~$' iif'ri:Rr iA 
vmff ~, ~~~~~<:fll;r 'iff~ I 
~;;itmrmr ~. ~ m ~ 
~ ~ t mm ~ ~ ifi fd'>1-iarc:" 
'l I 'fi1W m f<r;m: if; ;JR ~ futfir-
fuil 'R ~ f;prr orT W t I if 
~ ~ flt; w f.r.f if; mr ~ G?R 
-"r~~<l"fi"~¥~<Rm; 

(Amendment) Bill 

Olll'~t' ~il~m~ 
~ flt; ~ ~ 'R sim: ~ flrifn: 
m <t\' ~ t I m"1' wir mt 
t flt; ~a-~ m ifflllr, ~ ~ ~ 
mf~. 1if'rit ~ ~ ~. ~ iJ1ft 
~~~t~¥~ 
if~if~I ~ifgi:fl!I"~ 
~ ~ lITT: ~ w.ror @" ~ 'IFfT 

~I ~mif'll"Tlfl'tf.t;"~ 
~~ ~;;rr~~I Jlrr;r 
~ ~ flt; ~ 'l1i'f lfT ~ ~ ~ 

~~' ilal~~~ 
~f.t;"~ifil~~I mtf~ 
~ ~ iITTf if~ iifiT flt;" ifgiJ m ~ 
fu"i~~~mifi 
~~ "r~~~sim:~@°m'f 
~~~~f.t;;;il~ 
~.;;it~~.~ ~ifil~ 
~ri'. ~~~<f~lf><:ri° 
~w~~~cffi~aj;f'30f 
ri° I W ~ ~ 00 ifil ® """'1" 
~ lITT: ~~ ~ ~ ifM if iff, ~if; 

if1"{ if ~ 'l1fro ij- "1l'ro >.<fl'f ~ ~ I 

~ ~ ~ ifil lt'ffl'"'114l~l'1 ~ 
~ ri ;:rr ~ ~ sim: ~ m 
~~~~~I WiITTf ~ 
~~~~ilit~Witm~ 
<ilt~ir~~'3'q''R ~ 
~ ~ f<r;m: f.t;"irr 'ifTl{ITT ~ ~ 

~lf><:f.m~1 ilft~ 
~~:-

Page 2, for lines 22 to 24, substitute: 

"(ee) the membership and the 
payment ot a subscription by 
members ot the Trade Union 
which shall be not Jess than one-
third ot the total number of 
workers employed in a factory and 
twenty-five naye paise per month 
per member respectively;". 

{if~~f.t;"~~ 
~ ~ ~ flt;if ~ it iA'T '1llT I 
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~~<;t)~~ ~t'.\ if~~ 
'fr $ ~ C!l!Tlf ~ m 'l1: lllNTfur 
~1 ~1fT~i:rr~~~ 
~ ra ~ 'f>l ~ 'l>OOlfT 
'llT ~~I WR~~ 
ifma-mit;~~~~Q.T, 

~~~l!ii:~~llWo:n:mi!; 
~~~~'f~I wIT~ 
~m~u;;n;IT~1 ~ 
~~<!ii:~~"~ 
¥ if; fu'C!; ~ ~" I ~ itm 
§'fl aift ~ ~ 'f>) C('R'tt<'114l~1'1 
·~~m~1 q·~~~ 
fil;~~qi:m~~I 

~ o~ t f"' lf_f.;iiu 'fir m~~;,· 
fif.ir, -;;.;.fl >r« il>"r -:;rr!f. ;;-<i·lfil mil 
mif itt "''rfu.u itr ~ $ ,.-;r ~ 
~ ~ ~fuTI1!°, WT.ft 1!f.rll"1" 
lli'f ~if 'l>llf ~ ii:N if '1'4\' ~ ~ ~, 
<iii° ?f'I> If ~ ;f5f'.i1 ~ ~.;~I l!;~:JCO!'ill"~•i-'1 
ii' ififTlf,· .;i{l' ;;rr 1Y<F01· t 1 Hr 'ift:;r 
'fii ;;~ ;.;n: <:l!fi; ~if ir.f ~ n; if:sifc 
;{)' t $ -.:« l>1 lfA forll'l "l"Rr 'ifrf~.t 1 

~ f.t>«'T ~11 lfT <n-tf 'l>r 1'<f1-.:;· .;{"t 
~ ITT ~~I 'l>f ~Ui~ ~ I 
~ +r:;rl;U 'fir t;'Ft""!"111~~;.; ~ if'flifl 

~ I ~ii"~~ °if;;<i ;;ft +f'fi°(f if 
'lillf "'~ ~. <I- or,-.;(; i' A; ifgl" lfT 
'!_fiff 3 i;qq ~)';fr ~ q'f{ ~·1if>T if>"r<:Of 
lie! t Fl; ~11 >f>n 11;-lfR "'1'.'11 m 
'!fff·if '1'i[f ~i"il t $ ;;jif ~q <:i~ '!fr 
~:fr ~;!'i IJ.f.;if'f if'f ::;rrfr ~ Cl'1 
~IG°iITT: ~ t;ll:';f11f.<f ij; fl:Ml if ~fl 
~· I l"1Vo c;.;.Fi t:iflt ~ ~,f;,l'im 
'fl.. i<«H 'f\raf ~ I ~~- '1~ "fl-.ri ~i 
'6ll'i'1' it ~-<r;- q-7 iH n;if.~iie <t~; if>°r t 
f.; .: .;'; ~,"if',-{ !fi°d'<f..-r Of1'i"I '1"1f~t I 

Ft mru ?f.-or11 If"'~ ~ q'~ 
~tir F if.Tll'~-iif ~· ~ ~· 1 

(Amendment) Bill 

~$ f.ltl- li~ -r@:u t f;; +r;r~a ~ 
l{;m~.-.i·. <tr U'l'r -rrct ~~ 
~.;.fl lJ.f.ril' $ ~,-ft;f!-f~r 'fir ~ 
"{'lff ;;rrq- 1 ~ a.fr ~,. ~'M"l t 'f'i 

~s 1!'_f-mif lfqit.o if; ~-i: ..,-~{~ 
'fir <:Tlfoi Of1li I 

Shri Naushir Bharucha (East Khan-
desh): Mr. Chainnan, I think there i< 
unanimity in this House that while 
these f,ew clauses of the Bill do ,>ro-
ceed on right lines they do not go hr 
enough and that it is not desirable to 
bring in piecemeal legislation, As the 
House is aware, the Indian Trade 
Unions Act was enacted as far back as 
1926, that is, nearly 35 years back. 
Since then this country has advanced 
industrially, economically, technically 
and otherwise, and yet, if we carefully 
scrutinise the Act we will find that no 
"1ajor and comprehensive amendment 
of the Act has taken place. It is 
obvious, therefore, that the Indian 
Trade Unions Ac~. 1926, has become 
outmoded, and a comprehensive Bill ;s 
required to cover many aspects of the 
problem which are not at present 
covered. 

A few of the problems have l>een 
already referred to by hon. Members 
who have spoken oefore me, and I may 
enumerate them briefly. A compre-
hensive Bill should include provisions 
for minimum membership as a quali-
fication for a union to apply for regis-
tration, to which my hon. friend has 
just now referred. It shQUld also in-
clude principles governing recognition 
of the unions by employers. "'hat 
should not be left to any convention or 
code. It should be defimtely included 
in the text of the Act itself. Also, the 
provisions on the rights of registered 
trade unions and their liabilities re-
quire to be revised, In my opinion, 
also it is not enough that the Regis-
trar should be given powers to inspect 
the documents and accounts alone; he 
should be given powers to launch pro-
secutions as is being done in the case· 
of the Companies Act. Also, power 
mould be reserved to the Registrar if 
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need be to hav& a special audit of the 
trade unions account tak-en, as we have 
recently introduced a new amendment 
in the Companies Act. It could be 
done here on the same lines. It is 
very necessary that some of the pro-
visions of the Bombay Industrial Rela-
tions Act, which are salutary, should 
be satisfactorily incorporated in the 
new Indian Trade Unions Act. There 
should also be provisions for striking 
off defunct or irregularly working 
trade unions from the register. There 
are many other matters which require 
to be incorporated in the Act.. The 
present Act, as I have said, is to ta Uy 
inadequate, outmoded and unsuited \o 
meet the industrial and advancing re-
quirements of our country. There-
fore, I suggest that the Governmen• 
should appoint a committee consisting 
of leaders of trade union movement 
and trade union congresses as well as 
certain people who are in the know of 
the working of the Act, and they 
should recommend how a compreh~n -
sive Bill should be framed and intro-
duced and how the entire trade union 
movement so far as legislation is con-

' cerned should be placed on a sound 
footing. 

Coming to the provisions of the Bill, 
I think there has been unnecessary 
apprehension with respect to the ap-
pointment of Additional Registrars. 
The Bill very clearly lays down that 
the local limits of these officers will 
have to be defined; and since it is the 
complaint that there is very consider-
able delay in the disposal of applica-
tions for registration of trade union~. 
it is very necessary that the number of 
registrars, whatever their designation, 
should be increased. Therefore, I do 
not find any fault with this clause. 

With regard to the question of pres-
cribing a minimum subscription every 
month, I think 25nP is the minimum 
1hat should be laid down. My hon. 
friend Shri Banerjee is labouring under 
some misapprehension when he tabled 
an amendment to the effect that it 
should be also Rs. 3 annually. So far 
as the text of this clause is concerned, 

(Amendment) Bill 
it does not preclude any trade union 
from collecting fees annually. All that 
the clause requires is that the payment 
of subscription by the members of the 
trade unions shall not be less than 
25nP per month per member. How 
it is collected is immaterial, so long as 
the total collection comes to 25nP per 
month per member. To my mind, it 
seems there is some misunderstand-
ing with regard to the language used 
in the Bill and I think that the po!nt 
made by 5hri Benerjee is also covered. 

So far as the question of collection 
at the table is concerned, I am of the 
view that it should not be permitted. 
No doubt it might facilitate largely t.he 
work of trade unions. But thOSe trade 
unions which are not in power -.viii 
find that that particular power is being 
used by the employer to strengthen 
their own pet trade unions or for fur-
thering those trade unions which are 
inclined to be in their favour. From 
that point also, I do not want to re-
commend collections at the table. 

Coming to the final point which has 
created some sort of misunderstand-
ing, clause 9 in the Bill provides for 
inspection by the Reir.strar of books, 
registers and other documents. The 
words 'other documents' have been 
qualified by the words "relating to .he 
trade union at its registered office"." I 
really fail to see why any trade union 
which is a genuine trade union whose 
accounts and documents are clear 
should be afraid of any inspection or 
audit. As I said, the powers of the 
Registrar should be enhanced not only 
to inspect the books but if necessary 
to order a special audit of the trade 
union accounts. I can tell you that th!' 
results will be very surprising and 
revealing. In numerous cases, ~ubs­

criptions are regularly collected, but 
hardly any work is being done. The 
workers are being fooled and the subs-
cription is used for purposes which are 
in contravention of the provisions of 
the Trade Unions Act. I, therefore, 
submit that the Government should 
consider the desirability of amending 
the Act to invest the Registrar with 
power to order a special audit, as ·,;c. 
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have done in the case of companies. U 
this can be done in the case of com-
_panies, why not in the case of trade 
unions? I really fail to see the reason. 

So far as the fear expressed by my 
hon. friend who spoke a little before 
me is concerned, she said that the 
Registrar will interfere with the inter-
nal working of the trade unions. I 
really fail to see how the mere power 
a! inspecting trade union accounts 
.amounts to interference with the 
working of the trade union, because the 
Registrar is not given any power that 
he should give any directions as to 
how the work of the trade union 
"Should be conducted or how the ac-
counts should be spent. What they 
are afraid of is that there may be some 
undesirable documents. Probably a 
trade union is rece1vmg assistance 
from sources which it may not be in 
the interest of the trade union to dis-
close. Therefore, they are afraid that 
probably that revelation may come. 
That applies to all types of trade 
unions, whether they have this politi-
cal affiliation or that. 

Shri S. M. Banerjee: The words 
·'.other documents' should be defined. 

Shri Naushir Bharucha: It is not 
possible to define other documents for 
this reason that if other documents are 
defined by statutorily mentioning 
those documents, the trade unions will 
-circumvent the particular clause by 
calling the documents something else. 
So, it is 1not possible to define. It is 
enough when they say "other docu-
ments relating to a trade union". It 
must relate to the official work of the 
trade union. This has nothing to do 
with any document which does not 
relate to trade union activities. So, 
the scope is sufficiently limited, since 
inspection relates to section 28 of the 
Act. 

Shri S. M. Banerjee: As it is, they 
.can see even the circulars. 

'Shrl Nanshlr Bharueha: They can 
"See even the circulars, Because it is 
conceivable that circulars may contain 

(Amendment) BUI 

some sort of ac:tivity in contravention 
of the provisions of the Trade Unions 
Act. If a circular is to be circulated 
to all bodies or to other employees, 
why should it be concealed from the 
Registrar! 

Shri S. M. Banerjee: They may be 
confidential. 

Shri Naushir Bharucha: If they are 
confidential in that sense, the Regis-
trar will keep them confidential, ' ut 
he must be entitled to know it. 

So, my submission is, while the few 
and perfunctory amendments to the 
Act are in the right direction and 
should be accepted by the House, the 
broad fact remains that the Indian 
Trade Unions Act, 1926 has become 
out-dated, out-marled and requires 
very comprehensive amendment. 
have indicated the lines along which 
it requires amendment and I hope 
Government will take that point into 
consideration. 

Shri K. N. Pandey (Hata): Sir, 
welcome the Bill on one ground that 
so far, unions in India were su1fe11ng 
because of shortage of funds and there 
was so much rivalry that some 
unions used to charge more subscrip-
tion while there were some unions 
which asked the workers to become 
members of those unions even with-
out any payment. So, such types of 
unions used to be in existence creat-
ing unnecessary rivalry and creating 
great confusion in the minds of the 
workers. By having brought this 
Bill, one thing is clear, nobody can 
become a member unless he pays ~ 
annas per month. 

In this connection, I agree with 
Shri Banerjee, because so far as per-
manent factories which -ran for 12 
months are concerned, they can col-
lect the subscriptions monthly. But 
there are seasonal factories which 
close after a cert.ain periOd. So, they 
cannot make any collection when the 
factory ls closed. So, either they 
should pay 25 nP per month or Rs. 3 
:per year. I do not think there should 
be any objection from the side of the 
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Ministry to this or to the payment of 
the subscription in any other instal-
ments. Suppose a factory has got 
30,000 workers. Naturally, we have 
to increase the stall' in order to pre-
pare the register, collect the subscrip-
tion and keep a proper account. So, 
if once it is done, it is enough. If it 
is to be done every month, that will 
create a lot of difficulties for the 
unions. So, I support this idea that 
there should be option to pay either 
25 nP per month or Rs. 3 per year. 

In the Statement of Objects and 
Reasons, it is said: 

"Additional and Deputy Regis-
trars of Trade Unions should be 
appointed wherever necessary so 
as to obviate delays in the dispo-
sal of applications for the regis-
tration of Trade Unions." 

The idea is this. Suppose there is a 
factory and there is no union of 
workers there. Some people app1y 
for the registration. There should 
not be any delay in that. But the 
difficulty arises in factories where 
there are unions and a new union 
comes for registration. How many 
unions are to be encouraged in this 
way? The Ministry should give pro-
per consideration to this matter. If 
more than 2 or 3 unions come into 
existence, they go on putting forward 
fantastic demands in order to gain 
the favour of the workers, thereby 
creating industrial unrest in this 
country. It may appear that this 
does not require your proper consi-
deration at this moment. But this 
question requires your proper consi-
deration in due course, because un-
less you do something in order to dis-
courage mushroom growth of trade 
unions, the problem will increase and 
it will not be solved. 

So far as inspection of accounts and 
other books of the trade unions is 
concerned, I think this is a good clause 
and I really welcome il. The only 
objection that I have in this connec-
tion is that the Registrar has been 
authorised to see the accounts and 
other papers belonging to the trade 
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(Amendment) Bill 

union. Some doubts arose in the 
minds of the hon. Members that the 
Registrar might see even the confi-
dential papers. He will see only 
those papers belonging to the union 
and not those relating to the indus-
trial dispute. If those confidential 
papers relate to the industrial dis-
pute, the Registrar has no right to 
Jee them. If the intention is that the 
Registrar can E<o:? al! the papers, then 
it is a dangerous provision. But I 
suppose the idea is that the Regist-ar 
should be authorised to see a 11 the 
papers connected with the function-
ing of the trade union, that is to say, 
the membership, how the accounts 
~re maintained, whether the funds 
are spent in a proper way for the 
benefit of the workers and so on. So, 
the Registrar should have fun powers 
only for looking into those matters 
mentioned above. There is also the 
other side of the picture. Supoose 
some unions do not show the papers. 
What will the Registrar do? He can-
not lodge a complaint against that 
union, nor he can de-register the 
union. These things are not provided 
for here, though they should have 
been provided. Of course, the INTUC 
is not afraid Of these inspections. 
because We keep proper accounts. 
But one of my friends referred to the 
ICFTU. I may correct him by saying 
that ICFTU is an organisat'on to 
which both the HMS and the INTUC 
are affiliated, and this is a non-com-
munist organisation in the whole or 
the world. It is not a capitalist orga-
nisation; it is not paying to the INTUC 
as it is not paying to the HMS. If it 
is paying to the INTUC, it is aim 
paying to the HMS. It is not paying 
for one organisation only. (Interrup-
tions) You were all silent when he 
was referring to it. Anyhow, I do 
not attach any importance to what he 
said, because that was irrelevant for 
the consideration of this Bill. 

I have got one amendment to clause 
5. Clause 5, which will be section 
4 (I) of the Act, reads as follows: 

"For the removal of doubts, it 
is hereby declared that an appli-
cation made under sub-section 
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( 1) shall not be deemed to have 
become invalid merely by reason 
of the fact that any person ~o 
signed such aPplication has any 
time before the registration of the 
Trade Union under this Act, 
ceased to be a memoer of such 
Union." 

Here reference has been made only 
to one person who has applied pre-
viously and has left. If he goes, the 
registration cannot be stopped on 
that ground. But suppose four per-
sons go away after they have signed 
the application. Naturally, if a ma-
jority of the applicants go away, 
then the union cannot be registered. 
The purpose of my amendment is to 
provide that if a majority of the 
workers in the union withdraw their 
application from the registrar, natu-
rally that union should "T!Ot lie regis-
tered. 

Then, the 1926 Act has become 
outmoded and it must be amended in 
a proper way. A question was raised 
by one hon. lady Member about the 
recognition of unions. She was not 
present at Naini Tal when the repre-
sentatives of the AITUC were pre-
sent and when an agreement was 
arrived at between all the central 
organisations that the membership 
of each union will be verifiable and 
those who control 50 per cent of the 
total strength should be recognized. 
I think that should be followed by 
the Ministry. 

The membership should be found 
out by verification. What is this sec-
ret ballot? Secret ballot means that 
everyone, whether he is a member 
of that union or not, can vote for the 
recognition of a particular union. 
Naturally, workers are more interest-
ed in not becoming members of tbose 
unions. 

Shrlmati Parvathl Krishnan: Then 
they would not vote. 

Shri K. N. Pandey: Then the majo-
rity, who are non-members, favour 
that union which does not realise any 

(Amendment) Bill 

subscription or which does not have 
an opinion or idea about trade unions, 
because there are some ideologi-
cal differences between unions 
and unions. In any country, this sys-
tem of secret ballot is not good. If 
you want to find out the real mem-
bership, the papers are there and the 
registrar is there to inspect the ac-
counts. So, the actual membership 
can be found out that way. !f you 
are in a majority, naturally you will 
be recognized, and I have no objec-
tion to that. But if you are not in a 
majority, why do you want to be re-
cognized by having recourse to secret 
ballot simply to create hooliganism 
in the factories: I am not in favour 
of that. Only a constructive line 
should be taken by the trade unions. 
Because, unless there is a construc-
tive approach, industrial peace can-
not be maintained in the factory. 

In that respect, this is the first time 
that I am going to agree with Shri 
Bharucha that the registrar should 
have more power so that some action 
can be taken against the defaulter 
unions. That is all what I have to 
say, and I support the Bill. 

Shrt Auroblndo Ghosal (tnuberia): 
I welcome this Bill, because this Bill 
has been brought before this House 
based on the recommendations of the 
Indian Labour Conference. My first 
point is about the complaint that we 
have been experiencing difficulties in 
registration because, In our State es-
pecially, we lmow how the trade 
unionists are being harassed for get-
ting their unions registered. Of 
course, nowadays It has been reduced 
to some extent but sfill, even now, we 
find that much delay occurs in regis-
tration, because, there are so many 
formalities of going through the con-
stitutions. And the constitutions 
ought to be framed on the basis of 
the sweet will of the laoour official. 

Shri Abld All: There is a model 
constitution. 

Shri Auroblndo Ghosal: We do in-
corporate rnme of those ideas in our 
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constitution. For that reason, it is 
being held up because the unions do 
not wa::it to change it. And so, the 
registration is also held up for seve-
ral months. That problem is still 
there. I also welcome the idea of 
having more registrars, because one 
plea was that because of the dearth 
of registrars we could not get regis-
tration quickly. 

I welcome some of the other am-
endments also. I know the instance 
of the Metropolitan Insilrance Emp-
loyees' Union. As soon as the emplo-
yees made an application for regis-
tration, before the registration the 
news was sent to the employers, we 
do not know by whom, and the em-
ployees who applied for the registra-
tion were dismissed. In that way, for 
about six months no union could be 
registered and those who applied for 
registration were dismissed. From 
that time we came to know that the 
labour registration office has got some 
contact with the employers, at least 
the big employers. So, they know 
beforehand when an application for 
registration is made. This is a point 
that has to be looked into seriously. 
Because. our experience has been 
that the labour department officials 
do not look after the interests of the 
labour 'but they look after the inter-
ests of the employer. Though they 
are called labour officials, by the very 
nature of their job, the labour offi-
cials or officers Of the Government 
Labour Ministry make contact only 
with the labour department of the 
employers. That way the labour offi-
cers are not wanted in any of these 
factories or mills or in any of the 
institutions because they- do not look 
after the welfare of Jabour but look 
after the welfare of the employers. 

Regarding subscription it has al-
ready been said by the previous 
speakers that the subscription should 
be of that amount with which now-a-
days the expenses Of the union can 
be met. Of course, I have got no 
objection about the increment in the 
amount of subscription. As regards 

(Amendment) Bili 
the difficulty that has been pointed 
out by Shri Pandey and by Shri 
Banerjee also about casual workers, 
I know that in some of-the industrial 
establishments in Calcutta some sea-
sonal work is there. Though the 
workers there are in the nature of 
permanent workers, still they do not 
any wages for four or :five months in 
a year. During the tea season the 
steamer companies have got about 
100 or 200 clerks. The work is only 
for six or seven months in a year. Of 
course, class IV stall' is also there. 
Naturally for them it Will be very 
difficult to pay this subscription in 
full. So in their case some leniency 
should be shown. 

As regards inspections what has 
already been pointed out by Shrl 
Pandey and by Shri Banerjee also I 
support it. There are many things 
regarding industrial disputes which 
should not be circulated in the inte-
rests of peaceful and smooth work-
ing of the industry and the union. It 
will create bitterness between the 
employers and the employees if this 
is given out during inspection. Natu-
rally that point is also to be taken 
into account. 

One thing I have to submit as 
regards membership. In spite of 
inspection we find that sufficient In-
flation Of the membership ill .there 
because sometimes these labour offi-
cers are influenced by the trade union 
officials or leaders. Those leaders 
specially belong to INTUC for which 
the labour officers inflate the member-
ship of the unions. It the attitude of 
the Inspectors is not impartial, it is 
very difficult to get the real number 
of membership. We have found that 
in several unions though they have 
got a larger membership, still their 
membership is being cancelled on 
different pleas, whereas in several 
industries where the INTUC have 
got unions, we know even without a 
membership list and without raising 
a single farthing-they only maintain 
that so much amount is being realised 
and so much amount is being spent 
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[Shri Aurobindo Ghosal] 
and these are shown without any 
funds their membership is being ac-
cepted by these Labour Inspectors. 
The real paying members of all other 
unions are not being given any recog-
nition. Therefore the problem of re-
cognition should also be looked into. 

I also oppose die amendment sug-
gested by Shri Pantle because if it is 
accepted then when they know that 
some workers have made an app!ica-
cation for forming a union these 
INTUC people with the help of the 
Labour Officers can intimate the 
workers, force them and t,ilte their 
signature attesting that they have not 
applied for registration of the union 
or that they are not members of that 
union. That always happens in the 
case of illiterate workers in mills 
and factories. So naturally I also 
oppose the amendment of Shri Pan-
dey which means going against the 
spirit of the Bill in which it has 
been brought. 

Shri Prabhat Kar (Hooghly): Mr. 
Chairman, Sir, so far as the provi-
sions of the Bill are concerned I wel-
come them, but I want certain clari-
fication from the hon. Minister regard-
ing one or two points. 

Clause 9 deals with the question of 
producing certificate of registration, 
account books, registers and other 
documents relating to a trade union 
at its registered office. I think the 
Registrar of the Trade Union is entitl-
ed to call for all the books for inspec-
tion which, if not properly kept, will 
entitle or give power to the Registrar 
to cancel the registration. Beyond 
that the Registrar of Trade Unions 
has got no right to interfere in a trade 
dispute. So the only book or the only 
item which he can ask for is the 
subscription register. It has been said 
in clause 6 that--

"the following clause shall be 
inserted, namely:-

the payment of a subscription 
by members of the Trade Union 

(Amendment) Bil! 

which shall be not less than 
twenty-five naye paise per 
month per member;" 

So beyond seeing whether the sub-
scription has been paid, whether the 
registers are kept with the names 
of members, whether there are proper 
accounts and whether accounts are 
properly audited the Registrar of the 
Trade Unions has no right to look 
into the working of the trade union. 
It is not in his domain. Therefore 
giving him the power to call for all 
documents, I will say, will be inter-
ference in the working of the trade 
unions. 

It has been said as to what can be 
the items which could be kept secret. 
I would say that in pursuing a trade 
dispute between an employer and an 
employee the correspondence between 
the central organisations and its affi-
liated union is a very important docu-
ment which under no circumstances 
should be handed over or should be 
looked into by any other party be-
cause therein lies the strategy of the 
struggle in a trade dispute. Under no 
circumstances either the Registrar or 
the Deputy Registrar authorised by 
the Registrar of Trade Unions will 
have the right to look into certain 
documents. Therefore to say 'and 
other documents', unless it is specified, 
will perhaps give the Registrar the 
opportunity of asking for the produc-
tion of documents relating to the trade 
dispute which, in my submission, the 
Registrar of the Trade Unions has 
no right to do. This particular thing 
must be very clearly stated by the 
hon. Minister as to what he means by 
'other documents' because it has been 
mentioned here "inspect the certificate 
of registration, account books, regis-
ters, and other documents, relating to 
a Trade Union". Every piece of 
paper which is written by the union 
is a document relating to the trade 
union. Any letter written to the 
management is a document of the 
trade union. He cannot decide a 
matter relating to a trade union has 
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nothing to do with the pursu-
ance of the trade c;lispute. Docu-
ments relating to a trade union in-
clude the letter written to the man-
agement, to the central organisation, 
circular issued to the old member for 
the purpose of either calling a strike 
or for calling off a strike or for or-
ganising any movement whfch, under 
no circumstances, can be handed over 
to the Registrar. The Registrar will 
have no right because they are not 
part of the documents which require 
his inspection and through that inspec-
tion if he finds that there is some 
discrepancy he will not have any right 
to take any action. If I write a strong 
letter to the management, the Regis-
trar has got no right to cancel my 
registration if I conform tu all the 
requirements of the law. So the pro-
duction of the document relating to 
the trade union is such a wide power 
that unless it is specifically ·explained 
it sho:ild be deleted otherwise it will 
create complications and will be an 
act of interference into the function-
ing of the trade union about which 
the Registrar of Trade Unions has no 
jurisdiction up till now and which he 
cannot be given. 

16 hrs. 

I could not understand Shri Baner-
Jee's point. I am not a lawyer, but 1 
think that the wording that "the pay-
ment of a subscription by members ot 
the trade union shall not be less tlllln 
25 naye paise per month" does not 
preclude either annual or half-yearly 
payment, or payment of more than 25 
no.ye paise. The only thing is that 
the subscription should not be less 
than 25 naye paise. It will not affect 
the registration whether it is collected 
yearly or half-yearly. The language 
used here seems to be quite clear, and 
r. do not think any further clarifica-
tion is required on this point. 

Shri K. N. Pandey stated that steps 
should be taken to see that new trade 
unions do not come up. Everyone is 
Interested in seeing that genuine trade 
unionism grows up, that there is no 

(Amendment) Bil! 
rivalry between trade unions because 
that weakens the trade union move-
ment, but how can that be stopped? 
Not by putting a clause here, but by 
a proper understanding of the trade 
union workers. Today we know full 
well the weakness of the organisations, 
we know that the employer interferes 
with the trade unions. In the State-
ment of Objects and Reasons, it is 
stated that it was decided at the 
Sixteenth and Seventeenth Sessions of 
the Tripartite Indian Labour Con-
ference that, if the signatories to an 
application for the registration of a 
Trade Union were entitled· to apply 
for its registration at the time of 
application, its registration should not 

·be refused on the ground that any of 
the signatories has ceased to be a 
member of such Union. That means 
we visualise a situation where a mem-
ber applying for registration of a 
trade union may be victimised. So, 
to say that a 15 per cent membership 
is being given, and that is the final 
thing would be completely wrong. If 
the Government can function after 
election through secret ballot, why is 
it not possible to get recognition 
assured through secret ballot? Once 
a union is recognised, this 15 per cent 
leadership will have the opportunity 
and also the power to impose its de-
cisions on the rest of the 85 per cent 
of the workers, whether they are 
members of the union or not. It will 
enter into an agreement with the 
employer, and it will be binding on 
the remaining 85 per cent. 

Shri Naushir Bharucha: It has been 
held by the Supreme Court that it can 
be done. 

Shri Prabhat Kar: The Supreme 
Court is not the final thing. It is not 
a question of the law as it stands. 

Shrl Naushlr Bharucha: There is 
no other way. 

Shrl Prabhat Kar: Today we can 
decide otherwise. If 15 per cent can 
impose their will on 85 per cent, why 
talk of democracy? 

Shrl Naushlr Bharucha: What is the 
alternative? 
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Shri Prabhat Kar: Have a secret 
ballot, because the 15 per cent leader-
ship will decide which union will 
enter into an agreement, and its deci-
sion will be binding. 

Shri K. N. Pandey: May I ask one 
question? You are also doing that 
thing. For, what is the total member-
ship of the four central organisations, 
taking into account the labour force 
in the whole of the country? And yet 
your decision is being implemented in 
the country. 

Shri Prabhat Kar: Anyway, I do not 
want to go into that matter. The 
question is about the verification. I 
do not agree with all that has been 
said by the INTUC leaders. Let us 
leave that aside. I am only pointing 
out the principle. I am not against 
the INTUC or the AITUC. If, today, 
it is possible to impose a decision of 
the 15 per cent on 85 per cent, al-
though they may not be members ot 
that union, and although they may 
not be members of any union for that 
matter, why can it not be said that a 
ballot may be given to those persons 
on whom the decision will be binding 
to decide which union or unions will 
decide their fate? What ·is wrong 
with it? They can say through the 
ballot that this is the union which 
will represent us, and whatever this 
union does wil1 be binding on me. 
But, today you are imposing, although 
you do not represent them, and they 
are not your members; neither are 
they organised. · 

Shri Naushlr Bharucha: May I en-
quire tram my hon. friend one thing, 
tor, that was the point which I had 
taken up before the Supreme Court? 
If the secret ballot method is adopted, 
it is conceivable that not more than 
30 per cent of the workers might 
turn up to vote, which means that 16 
per cent will again impose their will 
on 84 per cent. 

Shri Prabhat Kar: Not necessarily. 
For instance, it it is said that in the 
secret ballot only 30 per cent have 

(Amendment) Bil! 
voted, and, therefore, this particular 
Government does not enjoy the con-
fidence of the people, that would be 
a wrong thing. All possible efforts 
can be made to increase the voting, 
possibly, the voting can be held in the 
shops, and there is the possibility that 
80 to 85 per cent of them will be 
voting. That will depend upon the 
procedure that you adopt. I am only 
pointing out the principle. 

This is the only way by which you 
can stop the question of having paral-
lel organisations and thereby creating 
union rivalries and thus weakening 
the strength of the working classes 
and at the same time strengthening 
the hands of the capitalists who have 
been exploiting the working classes 
for the last so many years and who 
are exploiting them even now taking 
advantage of this union rivalry. 

In conclusion, I would reiterate 
that the provision relating to docu-
ments should be clarified, because I 
feel that unless that is clarified, it 
would be difficult for us to accept it. 

Shri Abid Ali: It is very unfortu-
nate that much of foreign matter has 
been imported into this discussion, 
resulting in heat which was uncalled 
for ... 

Shri RaJendra Singh: And light 
also. 

Shri Abid All: This has happened 
particularly because some ot the hon. 
Members who have spoken have very 
limited knowledge of the working of 
trade union organisations and others 
because of the fact ..... . 

Shri Bajendra Singh: I may not be 
a bigger crook, but I have also some 
experience. 

Shri Abld All: Does my remark ftt 
in there?- .... that they are opposed 
to some things, which they themselves 
do and then feel that this should go 
in a particular way, and when they 
do not succeed, they come and blama 
us. 
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My hon. friend who hill! just spoken 
has been talking about 15 per cent 
versus 85 per cent. My hon. friend 
from Jalgaon has rightly mentioned 
that there have been elections where 
a lakh of voters are registered, but 
only 20,000 come to vote; a candidate 
having 10,001 votes gets elected. So, 
it is only 10 per cent, and not even 
15 per cent. But who stops the 85 
per cent of the workers in a factory 
from organising their union and hav-
ing recognition? As my hon. friend 
Shri K. N. Pandey has been telling 
us, according to the decision reached 
at the Naini Tai Conference, any 
union having 15 per cent or more 
membership is entitled to ask for 
recognition, and if there is more than 
one union, then the one which has a 
larger membership, and not the one 
which has 15 per cent membership, is 
entitled to recognition. 

Shri Rajendra Singh: What is the 
safeguard against manipulation of 
membership? 

Shri Abid Ali: That is fraud, and 
fraud should be treated that way and 
dealt with accordingly. 

So the matter concerning recogni-
tion has already been discussed in 
Naini Tai and settled. Some Members 
who objected to it today did so 
because they are not aware of the 
correct position or they do not contact 
their leaders who attend those con-
ferences. This is not our imposition. 
Government have not fixed 15 per 
cent membership for this purpose. In 
the Naini Tai Conference, representa-
tives of all the four Central trade 
union organisations only-the emplo-
yers did not exist there--were con-
sulted and a unanimous decision was 
t~ken on the basis of which recogni-
tion applications are dealt with. So 
if my hon. friend has any complaint, 
he should go and tell his leader that 
he was wrong in agreeing to this pro-
cedure. 

Shrl Prabhat Kar: That is not the 
point at issue. I have not spoken on 
that. I know that particular issue 

(Amendment) Bill 
does not come within the purview of 
the Bill. It was Shri K. N. Pandey 
who pointed it out. 

Shri Abid Ali: Then where was the 
need for that anger about 85 per cent, 
why 15 per cent only and so on? 

Shri Prabhat Kar: That was about 
eligibility, enabling a union to go and 
ask for recognition. It is not a ques-
tion of 15 per cent getting recogni-
tion. 

Shri Abid Ali: This matter was dis-
cussed there in detail and a procedure 
laid down, that if there is one union 
and if it has 15 per cent or more 
membership, it is entitled to recogni-
tion; if there are two unions, the one 
having more membership is entitled 
to recognition. Then where is the 
question of ballot etc. I say that it 
is not my decision. It is not Govern-
ment's decision. It is the decision of 
the meeting attended by the repre-
sentatives of the four central trade 
union organisations, and we are fol-
lowing that decision. So if my hon. 
friend has any complaint, he should 
go and quarrel with the representa-
tive who represented him and not be 
harsh on us unnecessarily. 

Shri Rajendra Singh: Here is the 
supreme power of the country sitting. 
Here we are making a proposition 
which will enable democracy to pene-
trate into the trade union movement. 
So those central trade unions do not 
come into the picture. Here is a pro-
posal. It should be considered and 
decided on its own merit, not that 
something from outside should be 
imported. We are talking as Mem-
bers of Parliament here. 

Shri Abid All: I agree 100 per cent. 
There is no dispute on that score. 
But I was telling him, 'Do not blame 
me'. I was only requesting him, as 
well as the hon. Member from West 
Bengal, that they should take it up 
with their leaders. They wanted to 
create the impression that Govern-
ment are doing something which is 
very bad. I was only explaining the 
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position, nothing more. (Interruption). 
I thmk l should not take note of the 
interruption. 

Shri Braj Raj Singh: He should al-
ways take note of it. 

Shri Abid Ali: A complaint was 
made that no facility was given for 
the collection of membership fee, that 
workers had to go long distances and 
all that. But that is provided for in 
the code. Employers should give faci-
litLs to recognised unions for the 
purpose of collection of trade union 
dues within the working premises. 

< Shri Rajendra Singh: Does it take 
effect in the public sector? 

Shri Abid Ali: In the public sec-
tor, there is no complaint or difficulty. 
They are sufficiently liberal. The only 
difficulty is that the hon. Member 
does not exist there and has no voice 
there. Therefore, he is saying all this. 

Now, much has been said about a 
comprehensive Bill. It has bEen said 
that the Act is outmoded and all that. 
These are the items of amendment 
brought in according to the view of 
those who have experience of the 
working of the trade union movement. 
They felt that these amendments were 
necessary. So these have been placed 
before Parliament for their conside-
ration. In case there are other neces-
sary amendments to be brought for-
ward, if they are brought to our 
notice, certainly the needful will be 
done. But if an Act is old, it does 
not ipso facto become outmoded and 
we should bring another comprehen-
sive Bill to replace it. 

Shrl Naushir Bharucha: I have in-
dicated what is required. 

Shri Abid Ali: Nobody tells us what 
exactly should be done. Only it is 
said that the Act is out-moded. 

Shri Naushlr Bharucha: The hon. 
Minister was not present when I 
spoke. 

(Amendment) Bi!! 

Shri Abid Ali: No, that is wrong. 
He had just begun when I came. 
Then I asked my hon. colleague, what 
he spoke just before I came. He 
said, 'Nothing particular'. 

Shri Naushir Bharucha: May I state 
for your information that I had indi-
cated what was necessary to be done. 

Shri Abid Ali: That I heard; that 
was irrelevant again. 

Therefore, to say that a comprehen-
sive Bill should be brought and all 
that is, of course, worthy of conside-
ration; but there is no basis or sub-
stance in it. 

My hon. friend from Bihar has 
complained about Government taking 
powers. We are not taking any 
powers. 

Shri Braj Raj Singh: Acquiring 
power. 

Shri Abid Ali: It is the Registrar 
who is given power to decide. Some-
body has to decide. It may be that 
my hon. friend becomes the Registrar 
and then he may have to decide. I 
have no objection to that. He acts 
th2re as a judicial officer. He decides 
these issues. 

Much has been said about other 
documents. Certainly, I promise-
and I invite suggestions from hon. 
Members-that whenever any Regis-
trar asks a union to produce a docu-
ment which has nothing to do with 
the subject-matter under investiga-
tion, they should refuse to produce 
those documents and seek our help to 
see that no harm is done to the union. 

Shrimati Parvathi Krishnan: What 
is the harm if you specify the docu-
ments? 

Shri Abid Ali: There are a large 
number of documents which one need 
not express. Supposing there is a 
request by members to convene a 
meeting and it is not convened. If 
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the members complain to the Regist-
trar, he is entitled to satisfy himself 
whether a proper request had been 
submitted or not. There are such a 
large number of docll'Illents that it is 
not possible to mention them like that 
in the Bill. If you want a list, it 
would be very Jong. 

Shrimati Parvathi Krishnan: But 
you have a phrase, 'pertaining to the 
functioning of the union'. 

Shri Abid Ali: Yes; my friend spoke 
that everything in existence in the 
union is pertaining to the functioning 
of the union. 

Shrlmati Parvatbi Krishnan: Func-
tioning of the trade union and not 
the movement. 

Shri Abid Ali: Therefore, the list 
cannot be drawn up. Therefore, the 
amendment has been worded in this 
manner. As I said earlier, where is 
the time for the Registrar to go about 
inspecting all the unions. He will not 
inspect all the unions. Whenever 
there is an occasion-either he must 
be in doubt about the proper working 
of a union or a complaint must be 
made to him-he will inspect the 
papers connected to the extent of the 
subject-matter of investigation and 
nothing more. 

Shri Prabhat Kar: May I know 
whether it will be just as you are 
explaining now, and that no docu-
ments, other than those relating to 
the particular dispute, pertaining to 
the functioning of the trade union or 
the working of the trade union which 
can enable the Registrar to cancel the 
registration will have to be produced? 

Shri Abid Ali: That is what I am 
saying. The Registrar wilJ not ask 
for any other papers; he has no time 
(Interruption). What my hon. friend 
has mentioned will cover every pa-
per in the trade union office. (Inter-
ruptions) . Just now he is changing 
what he said in his main speech. 

(Amendment) Bil! 

About Additional Registrars, there 
is no intention of appointing any new 
person. Additional Registrars do exist 
in some of the States; and the inten-
tion of the Bill is to empower them 
to perform the duties which are being 
imposed on them. 

The hon. lady Member said that 
they should have regionwise jurisdic-
tion. That is correct; it is our inten-
tion. Every Registrar, or Deputy 
Registrar or Additional Registrar, 
wherever they are, should have re-
gion-wise jurisdiction. There need 
not be any fear of opening new ave-
nues for appointing these officers. The 
hon. Member has SO'lile doubt in her 
mind. 

About seasonal factories and four 
anna membership. This matter was 
discussed in the conference that there 
should be four anna membership--
per year. 

Shri Prabhat Kar: Per year or per 
month? 

Shri Abid Ali: Per month. My hon. 
friend has already clarified the legal 
position. It is not that I am agreeing 
or disagreeing with him. In case hon. 
Members have any difficulty .... 

Shri Prabhat Kar: You are not go-
mg to engage him as a lawyer. What 
is your opinion? 

Shri Abid Ali: I should prefer that 
it should be collected monthly and 
not yearly. A situation is created at 
a particular moment and Rs. 3 are 
collected from the members and the 
person who collects it forgets all 
about that and sits at home. We do 
not want to encourage that proceAure 
by any Act passed in this Parliament. 
I want that they should be very much 
alive to the needs of the workers and 
that they should go and meet the 
workers often and see that the union 
and its office bearers are working 
properly. 

Much has been said about the 
INTUC. Perhaps my hon. friend who 
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has made these remarks does not know 
the history of the trade union move-
ment in this country. The INTUC was 
born 42 years back and most of the 
good and strong unions that exist in 
the country whether at Jarnshedpur 
or Ahmedabad or Indore or Bombay-
unions responsible to their workers 
and dutiful to· them-are aftlliated to 
the INTUC. It is very unfortunate 
that friends, not knowing the facts 
should come here and make charges 
without giving a moment's thought to 
what they are speaking. 

I gave the figures about verifica-
tion. Some reference was made to 
that. Is it not a fact that verflcation 
of trade union membership in this 
country is done according to the p~o­
cedure adopted on the basis of a deci-
<ion taken by the representatives? 
The procedure followed is:-A list is 
submitted by these trade union orga-
nisations every year. The INTUC 
sends its lists to all the other three 
organisations--Hind Mazdoor Sabha, 
etc. Similarly, the other unions send 
their lists to the other organisations 
respectively. Then there are objec-
tions raised. After objections are 
raised verification is conducted and 
the result of that verification is again 
communicated to these central orga-
nisations which raised the objections. 
Then a meeting of all the representa-
tives of these organisations is held 
and these are explained to them. I 
am in the happy position, at least in 
this regard, that the figures which I 
have mentioned about membership of 
these organisations were unanimously 
accepted by the representatives of the 
four organisations. Therefore, to 
come here and say that membership 
is inflated or that it is bogus or that 
it is employer-controlled and so on-
it is all very unfortunate. After 
knowing all these facts, I am sure the 
friends who have said all these things 
will-they will not be openly stand-
ing here and confessing it---in their 
own minds feel that they have done 
some injustice and will take some 
opportunity to do some penance for 
that. 

(Amendment) Bi!! 
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·ro come here and censure a mass of 
workers who have chosen to go the 
right path is not proper. 

Some mention was made about 
some organisation taking monetary 
help fram international organisations. 
I do not know whether the person 
who charged us like that or those 
who have supported him are them-
selves immune from that. It has all 
become public property. It was 
known to us even before but now 
everybody knows it. 

A reference was made to the 
seasonal factories and the workers 
who are employed for shorter periods. 
My amendment does not compel them 
to pay subscription for all the 12 
months. It is left to their option. 
What is, after all, Rs. 3 for a year 
to be paid to an organisation to take 
care of their requirements? It 
should not be grudged by anybody. 

I do not think, Sir, there is any 
other point. With regard to the 
amendments which have been sug-
gested, they will be dealt with at the 
proper time. 

Shri K. N. Pandey: Supposing a 
seasonal factory closes after five or 
six months, how will the money for 
the rest of the period be recovered 
because the subscription is Rs. 3 per 
annum? 

Shri Abld All: It is not necessary 
for the trade union organisations 
working for seasonal factories to col-
lect subscription for all the 12 months. 
The union should have a clause in Its 
constitution that the membership fee 
•hall be four annas per month. 
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Mr. Chairman: Th~ question is: 

"That the Bill turther to amend 
the Indian Trade Unions Act, 1926, 
be taken into consideration." 

The motion was adopted. 

Mr. Chairman: We shall now take 
up the Bill clause by clause. There 
are no amendments to clauses 2 and 
3 of the Bill. 

The question is: 

"That clauses 2 and 3 stand part 
of the Bill." 

The motion was adopted. 

Clauses 2 and 3 were added to the 
Bill. 

Clause 4.- (Amendment of section 
3). 

Mr. Chalnnan: There are some 
amendments to clause 4. 

Shrl S. M. Banerjee: I beg to move: 

Page 1, line 21,-

0mit "Additional and". ( 3) . 

Page 2, lines 1 and 2,-
omit "Additional or" ( 4). 

Sir, I have already spoken on them. 

Shri A.bid Ali: have already 
opposed them and explained the 
reasons for it. 

Mr. Chairman: I shall put them to 
the vote of the House. 

Amendments Nos. 3 and 4 tDe1'e put 
and negatived. 

Mr. Chairman: I shall now put 
clause 4 to the vote of the House. 

The question is: 

"That clause 4 stand part of the 
Bill." 

The motion was adopted. 

Clause 4 was added to the Bilt. 

Clause 5.- (A!714!ndment of section 4) 

Mr. Chairman: There is a Govern-
ment amendment to clause 5. 

Shri K. N. Pandey: I have also an 
amendment. 

Shri Abid Ali: I beg to move: 

Page 2,-
fOT Lines 14 to 19, substitute-

"(2) Where an application has 
been made under sub-section (1) 
for the registration of a Trade 
Union, such application shall not 
be deemed to have become invalid 
merely by reason of the fact that, 
at any time after the date of the 
application, but before the regis.. 
tration of the Trade Union, some 
of the applicants, but not exceed-
ing half of the total number of 
persons who made the applica-
tion, have ceased to be members 
of the Trade Union or have given 
notice in writing to the Registrar 
dissociating themselves from the 
application." (8). 

Sir, the amendment suggested by the 
hon. Member, Shri K. N. Pandey has 
been &dded in the main clause itself 
and it is sufficiently explanatory. I 
have nothing to say on it. 

Shri K. N. Pandey: 
moving my amendment. 

am not 

Mr. Chairman: The question is: 

Page 2,-

for lines 14 to 19, substitute-

"(2) Where an application has 
been made under sub-section (1) 
for the registration of a Trade 
Union, such application shall not 
be deemed to have become invalid 
merely by reason of the fact that, 
at any time after the date of ihe 
application, but before the reiis-
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[Mr. Chairman] 
tration of the Trade Union, some 
of the applicants, but not exceed-
ing half of the total number of 
persons who made the application, 
have ceased to be members of the 
Trade Union or have given notice 
in writing to the Registrar dis-
sociating themselves from the 
application". (8) 

The motion was adopted. 

Mr. Chairman: The question is: 

"That clause 5, as amended, 
stand part of the Bill." 

The motion was adopted. 

Clause 5, as amended, was added to 
the Bill. 

Clause 6- (Amendment of section 6). 

Mr. Chairman: Is Shri Banerjee 
moving his amendments to clause 6)? 

Shri S. M. Banerjee: I beg to move: 

Page 2, line 24,-

after "per month" insert-

"or rupees three per annum". (5) 
Page 2,-

after line 24, add--

"Provided that this shall not 
apply in the case of members of 
unions of agricultural workers and 
those employed in seasonal fac-
tories." (6). 

Sir, the hon. Deputy Minister has 
tried to explain this but I am not 
satisfied. For an agricultural worker 
who is not getting today even the 
minimum wage it will be a burden 
if you take Rs. 3 from such workers. 

Then, again, there is the question 
of seasonal employment, as explained 
by my hon. friend Shri K. N. Pandey. 
There, it will be difficult for any trad£' 
union, whether it is the INTUC or 
the AJTUC or any TUC to realise 

subscriptions every month. The hon. 
Deputy Minister says that the sub-
scription may be realised for the whole 
year. But where subscriptions could 
be realised only for four or five 
months, continuity of membership 
will not remain. That will be a very 
bad thing. These amendments are 
very harmless and they will not harm 
the Deputy Minister. 

Shri Abid Ali: What I said was 
that payment of Rs. 3 per year by a 
worker will not be grudged provided 
the trade union officials themselves 
deserve getting that money. As things 
here stand, as was made out earlier, 
they work in such a way that the 
workers have no confidence in them 
and therefore they want to take pro-
tection. 

Shrimati Parvathi Krishnan: May I 
clarify one point? In some of the 
seasonal factories, a large number of 
workers may be employed for three 
months or five months. How can you 
expect those who are employed only 
for three months in the year to pay 
Rs. 3 a year? This is a fact which is 
unknown to the Deputy Minister. I 
do not think he moves in those cir-
cles. Some of them earn Rs. 18 to 
Rs. 19 only, a month. 

,shri Abid Ali: Not the total wage. 
It is the basic wage. 

Shrimati Parvathi Krishnan: It is 
the total earning, because it is the 
composite wage. There is no dear-
ness allowance in some of the indus-
tries even today. It is composite wage, 
and there is no dearness allowance, 
and the minimum wage is also not 
there in some of the industries. They 
get between Rs. 18 and 23 a month. 

Shri Abid Ali: Please mention 
where Rs. 18 is given. 

Shrimati Parvathi Krishnan: Bet-
ween Rs. 18 and Rs. 23 in the coffee-
curing establishments in Coimbator!'. 
From that pay, it is impossible for 
them to subscribe; it is very difficult 
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for them to do so. When we say 
seasonal factories, it is true that there 
are some seasons where employment 
could be had for eight to nine months 
in the year. There, the collection of 
Rs. 3 a year may be a feasible propo-
sition. But in some cases, there is a 
larger number when there is a flush, 
and a smaller number when the season 
is just beginning or when the season 
is tapering off. It is as a safeguard 
in such cases that we are asking that 
in such industries they should be ex-
empted. 

Shri Abld Ali: I do not know and 
therefore I asked whether it was a 
composite wage or basic wage, when 
it was said that they were getting only 
Rs. 18 a month. Still, if hon. Members 
have any information about that, I 
shall be glad to get it and consider 
the question. 

Shrlmati Parvathi Krishnan: I shall 
give it to you in writing. 

Shri Abld Ali: Is Rs. 18 the total 
wage? 

Shrimati Parvathi Krishnan: Total 
earnings. 

Shri Abid All: I said that friends 
and representatives who were present 
at the meeting decided it. But it is 
not because that they have decided it 
that I am saying this; it is not that 
I am not agreeing to change. If a very 
strong case is made out, I shall be 
glad to accept the amendments. But 
no case has been made out. As I said 
earlier, Rs. 3 a year should not be a 
very great sum for a worker to pay-
it should not be very difficult for 
him-to a trade union in case it 
deserves. 

Shri Warior (Trichur): Among the 
coir workers in Alleppey, there are 
people who work one day in a week. 
How much can be collected from such 
workers? 

Shri Abid All: Please mention the 
name of the company. 

(Amendment) Bill 
Shri Warior: The coir workers and 

cashew-nut workers in Alleppey, 
Shertallai, Quilon, etc. They work 
for one or two days in a week. How 
much can they pay? 

Shrimati Parvathi Krishnan: If he 
will not face facts, one cannot help 
it! 

Shri S. M. Banerjee: It follows 
logically. Let us not dispute each 
other's point. I may mention for 
your information and for the benefit 
of tne House that after all, we com-
mand the confidence of the employees 
and that is why we have been elected 
to the Lok Sabha. Otherwise, we 
should seek a seat in the Rajya Sabha! 

Mr. Chairman: I shall put amend-
ments Nos. 5 and 6 to the vote. 

Amendments Nos. 5 and 6 were put 
and negatived. 

Mr. Chairman: The question is: 

"That clause 6 stand part of the 
Bill". 

1'he motion was adopted. 

Clause 6 was added to the Bill. 

Clauses 7 and 8 were added to the Bill 
Clause 9.- (Amendment of section 28) 

Shri S. M. Banerjee: I beg to move: 

Page 2, line 37, omit 'and other 
documents'. (7) 

want that there should be some 
clarification of 'other documents'. 
Otherwise, it is of a very sweeping 
nature. 

Shri Abid Ali: How is it to be 
defined? 

Shri S. M. Banerjee: By writing in 
English, by adding some more sen-
tences. In the Labour Conference, 
the word 'etc.' was defined and it was 
decided, that it should be 'minute 
books'. I want 'other documents' to 
be defined as, for instance, 'minute 
books'. Otherwise, it will be mis•1sed 
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[Shri S. M. Banerjee] 
I can assure the Deputy Minister that 
the trade unions do not observe any 
secrecy. But there are certain docu-
ments which should not be open to 
the Registrate. He may misuse it. 

Shri Abid Ali: Certainly things 
which should not be open to the Re-
gistrar should not be allowed to be 
inspected. About that I have no objec-
tion. He was mentioning about the 
lists. Even at present, the Registrar 
inspects the lists whenever there is 
an industrial dispute referred to him. 

As for 'other documents', even in 
the meeting the decision was, as men-
tioned in the Statement of Objects and 
Reasons, the Registrar should have 
power to inspect "the account books, 
membership registers, etc." The word 
'etc.' is also there. What we have 
done is, instead of 'etc.' we have ~ub­
stituted 'other documents'. As I said 
earlier, there will be instructions and 
if it can be provided in the rules, we 
will do it also. If that assurance is 
needed, I can say that if possible, we 
will provide in _the rules that the. Re-
gistrar should ask for only such docu-
ments which are relevant to the mat-
ter under investigation. He should 
ask fof no other docmu,ent. 

Shrimati Parvathl Krishnan: Why 
'if possible'? Why not mention it in 
the rules? 

Shri Abid Ali: If there are no rules 
to be framed in this connection, what 
c-an be done? I am not sure about it. 

Sbri Naushir Bharucha: This is al-
ready provided in section 28 of th" 
Act itself and this is subject tc the 
provisions of section 28. Section 28 
says, only for the purpose of examin-
ing the returns made by these people 
and nothing else. 

Shri Abid Ali: We are widening 
the scope of it. 

Shri 'Nausbir Bharucba: Even if you 
widen it, the clause says: 

"For the purpose of examining 
the documents referred to in sub-
sections (1 ), (2) and (3) ...... . 

Sub-section (3) relates to .,ection 
28. 

Shrimati Parvathi Krlsluum: If it iB 
not possible to include it in •.he Act 
itself, the Minister can give us an 
assurance that certain rules will be 
laid down for the procedure to be 
followed. 

Shri Abld All: As I have said, 
either through rules or through ins-
tructions to be issued through the 
State Governments, the Registrar will 
be told that he should not ask for 
papers which are not connected with 
the subject-matter under investiga -
ti on. 

Mr. Chairman: The quest.ion i:: 

Page 2, line 37, omit 'and other 
doctiments'. (7). 

The motion was negatived. 

Mr. Chairman: The question is: 

"That clause 9 stand part of the 
Bill". 

The motion was adopted. 

Clause 9 was added to the Bill. 

Clause 1, the Encating Formula and 
the Long Title were added to the Bill. 

Shrl Abid Ali: I beg to move: 

"That the Bill, as am~nded, bE 
passed". 

Mr. Chairman: The question Is: 

"That the Bill, as amended, be 
passed." 

The motion was adopted. 




